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[Shri C. M. Stephen]

is no leas firm than that of the Prime

Minister. He may rest assured that it
will be non-violent. But we will take
it to the people. Let there be no
doubt ebout it. (Interruptiong).**

MR. SPEAKER: Nothing will go on
record. el
(Interruptions) ** ’

Rule 377 is not for a debate. You
are a leader of a very responsible
party,

(il) PRICES OF VARIOUS QUALITIES OF
SYNTHETIC RUBBERS MANUFACTURED
BY SYNTHETICS AND CHEMICALS L7TD.,
BAREILLY.

SHRI SURENDRA BIKRAM (Saha-
jabanpur): The prices of various guali-
ties of synthetic rubbers manufactured
by  Synthetics & Chemicals Ltd.,
Bareilly, were under control probably
till 1974 after which the Company
developed new qualities giving new
names with slight changes in formulas
and took out the prices out of control
and started charging high prices from
rubber consuming industries. This
factory has been continuously increas-
ing its prices and being a monopoly
industry, rubber consuming industries
have to purchase these rubbers at any
cost resulting into high cost of tyres,
tubes and other rubber products. The
Government must control the prices of
synthetic rubbers and redu- the.
present prices by at least Re. 1/- per
kg. and no more price rise be allowed
in the public interest. The Company
is raising prices and this excessive
profitability {= spent in varicus ways
including high rise in salaries, wages
and perks etc. In 1977, alone the
salary, wage and perks bill of this
Company increased by Rs 51 lakhs.
The employees are already being given
high salariss and wages. Also, in view
of huge shereholding of LIC, GIC and
pationalised banks in this Company,
there is an urgent need to place at
least two Government nominees on the
Board of this Company to keep a watth
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over the affairs and stop wastages and
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SHRI BALDEV SINGH JASROTIA
(Jammu): With your permission, 8Sir,
1 am raising the following matter of
importance under rule 377.

Of all the problema, facing the eco-~
nomy of the country, perhaps the most
frritating and one for which there is
the least excuse is the problem of
power shortage. Further, ‘power .is
such an tial input today, not for
industry but also for agriculture, which
is life of the country snd the economic
structure of India. . P

There are three Central hydro-elec-

**Not mord:d. i

o

tric projects, Loktak, Baira Siul and
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Balal. ‘We gee their working and posi~
 low,

Loktak -is situated in Manipur which
has cone 1o & halt after spending
Rs. 800 millions and the work staried
in 1970.

‘The position of Baira Siul hydro-
electric project in Himachal Pradesh
is no better, rather to say more
correctly that that js gick and this is
why now these projects are being
handed over to the National Hydro-
Electric Power Corporation.

Before we see the gchievements of
Salal project, mention may also be
made about lower Jhelum. On the
hydro-electric project in Jammu and
Kashmir State, Rs. 70 crores have
been spent and few days ago it has
Jbeen closed down.

Salal project is of national, rather
international importance on account
of recent accord with Pukistan which
too ig going on with a spail speed.
"They say that the project is also be-
ing handed over to the National
Hydru-Electric Power Corporation
and tuat speaks of jts gickness.

In the Government of India, the
only work of this nature was taken
‘up by the Department in 1970 with
an eslimate of Rs. 55 crores with the
hopelhatitwlllbauommiuiomdm
1976-TT. But the snajl speed with

the beginning the work was
a::tqa with two dlvisions but today
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more budget, iy the coined answer of
those who are In-charge of the pro-
ject but without any progress. Tha
growing feeling js that men at the
helm of affairg have miserably mis-
managed the project and even the
Central Government people are equal-
ly guilty as they dig not ask the
reason for poor progress.

In March, 1977, more than Rs. 2
crores were surrendered for want of
planning. Machinery worth crores of
rupees could not work for more than
12/13 hours ip g Year which should
have been 2,000 hours and this has
further caused Joss as the staff re-
mained idle, go also the machinery.

15.30 hrs.
[Mer. DeruTY-SPEARER in the Chair]

First phase of the project making
diversion of the River was scheduled
to be in 1978 and is doubtful if this
would be achieved even ig 1978. The
quanium of work required to be com-
pleted on rockfil] Dam before effect-
ing diversion s far short of target and
even the design of the Dam is not
there according to best information
but the work has been allotted to m
company and with a further informa-
tion that company ig demanding
damages. For the earth bund no
qnn;:y arrangemeént has been made
3o far.

Power House mac! supplied
by N.H.EL.C. Hardwar is said to be
diverted because there was no power
House building and the warranty of
the Power House machinery is to ex-
pire before the building comes up.
They say that Salal Project will be
comrmissioned in 1982. But - other
things remaining the same it caonot
be commissioned by the Department
for another 12 years. Unless Govern-
ment of India takes ‘extraordinery
measureg it may not be commissioned
before 1882. . .
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[Shri Baldev Singh Jasrotia]

In the natiorml interest, it is urged
upon the Government that a High
Power Committee be appointed to
Jook into the matter. 690 Megawatts
should come up as early as possible
and change the destiny of the Nor-
thern India and if circumstances re-
qQuire CBI assistance may also be
calleg for to bring the guilty to book
as there seems to be great bungling
jin the project.

{v) REPORTED DISPUTE BETWEEN WOR-
KERs AND MANAGEMENT oF PuLp
Drvision of GwarLior RAvons
AND Bk Mrc. & Weavincg Co.,
Mavoor (KERALA)

SHRI X. A. RAJAN (Trichur):
Mr, Deputy-Speaker, Sir, the FPulp
Division of the Gwalior Rayons and
Silk Manufacturing and Weaving
Company, Mavoor, an industrial
undertaking engaged in the manu-
facture of rayon pulp, employing
about 2,500 workers, besides about
25,000 workers employed indirectly
on contract and through contrac-
tors through the . State, is not
functioning since 30-11-1977. The
long-term agreement between the
management and the workers had
expired on 26-10-1975. There was
also much discontentment among the
workers in view of the steep fall in
the emoluments of workmen over a
period of two years due to the
decrease in the cost of living index.
Though negotlations were started for
a fresh long term agreement and a
series of conferences were helg by the
officers of the Labour Department,
no agrerment could be reached even
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after two years of jtrenous efforts, im
view of the recalcitrant attitudé of
the management. In the circum-
stances, the workers went on strike
from 30-11-77. Since then séveral
conciliation conferences were held in
the presence of the Labour Minister
to bring about a settlement. As these
negotiations failed, a number of con-
ferences were held in the presence of
the 'Labour Minister and Industries
Minister. But these also failed due
to the adamant and non-cooperative
attitude of the management.

Now the position is very grave in
that thousands of workers and their
families are in utter distresg due to
the uncompromising attitude of the
management. Further, as the con-
cern js not functioning, the Cen-
tra} Government and the State
Government are losing crores of
rupees by way of excise duty and
sales tax. All this forced the State
Government to step in to make some
temporary arrangements for the
functioning of the factory. Accord-
ingly, the State Government are
taking immediate steps io take over
the management of the concern tem-
porarily and for {his necessary ordi-
nance is being promulgated. 1 request
the Central Government fo exteng all
support to the steps taken by the
State Government in the matter.

(vi) PRODUCTION OF LEATHER AND RUN-
PER WEAR FOR EXFORT AS WELL AB
POR INTERNAL CONBUMPTION

S@HRI JYOTIRMOY BOSU (Dis-
mond Harbour): The country’s pro-
duction of lektBsr and rubber wear



